
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
DEPARTMENT OF TRADE AND TAXES

(POLICY BRANCH)
YAPAR BHAWAN: L.P.ESTATE: NEW DELHI-02

No. F.5(23)/Policy/GSTNS/2019/1IS2- 53 Dated: 26 l03 2022
To,

The Deputy Secretary (Question Branch),
Delhi Legislative Secretariat,Delhi Legislative C uestion Branch),

Old Secretariat,
Delhi-110054.

Sub: Reply of Vidhan Sabha starred Question no. 24, raised by Hon'ble MLA

Sh. S.K Bagga due for reply on 28/03/2022.

Sir

With reference to your e-mail questionbranchlas@gmail.com, kindly find
enclosed 100 copies of the duly authenticated reply to the starred Question No. 24,
in Hindi, raised by Hon'ble member Sh. S.K Bagga, due for reply in Vidhan Sabha on
28/03/2022. This issues with the prior approval of Hon'ble Dy. Chief Minister, GNCT
of Delhi

The reply has been sent in email at questionbranchlas@gmail.com and the
soft copy is also being submitted in pen drive. Kindly acknowledge the receipt.

Enc: As above.

Yours faithfully,

Qus
241(SUNÍTA)

ASSTT.COMMISSIONER

Copy to:

1. The Director, Information & Publicity, GNCTD, Old Sectt, Block 9, Delhi-54
along with150 copies of the reply.

2613|22

(SUNITA)
ASSTT.COMMISSIONER



















GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI

DEPARTMENT OF TRADE & TAXES

(POLICY BRANCH)

VYAPAR BHAWAN, I.P. ESTATE, NEW DELHI-1100o2

No.F.3(636)/Policy/VAT/2016/} Dated: i3l2 «2<

CIRCULAR No03 of2019.20

Sub: Assessment Order issucd by the Assessing Officer under CST (Delhi) Rules, 1957

t has been brought to the notice of Competent Authority that while processing the detaut
assessment Assessment Orders) on the basis of the return through Form-9, led by the dealer, thne

Assessing Officer are not following the laid down procedure.

In this regard, it is informed that the procedure to be followed in such cases have been

issued on various occasions. Some of these circulars, namely, (i) F.3(767)/Policy/VAT/2017/

Pt.file/1228-33 dated 28.03.2019, (ii) F.3(636)/Policy)/VAT/2016/1463-69 dated 18.02.2016 and (i)

No. 2986-92 dated 01.05.2015 are enclosed for reference.

All the Assessing Authorities are hereby directed to follow the instructions laid down in this

regard. Further, all Zonal Authorities are also requested to ensure compliance of these instructions.

This issues with the approval of the Commissioner, Trade & Taxes.

Encl:As above.

.

(Anand Rumar Tiwari)

Additional Commissioner (Policy)

Copy for information and necessary action to:
1. All Special/Additional/Joint Commissioner of Department of Trade & Taxes, GNCTD.

2. All Assistant Commissioner/GSTO of Department of Trade & Taxes, GNCTD.

3. PS to Commissioner, Department of Trade & Taxes, GNCTD.

4. The President, Sales Tax Bar Assoclatlon, 2" Floor, Vyapar Bhawan, IP Estate, New Delhi.

i-DLlor (IT)DAd d. TouHeTO
Y Bkauan o DUh slo i ***

(M.B. Vijh)

Assista.t Commissioner (Policy)
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Urlaue 2013/20

2CHSAT.

DerOeptt.
rade

S



DEPARTMENT OF TRADE & TAXES, GOVT, OF NCT OF DELHI

(POLICY GRANCH)

VYAPAR DHAWAN, I.P. ESTATE, MEW DELHI

.

õate: R8 3-1qF.3 (767)/tolicy/VAT/2017/Pt. Filof /2R8-33

CIRCULAR NO,OF 2010-2019

Subject Regarcliny Assessment arders undor tiia CSiT Act, 1956 for tha year

2014-201S

This is in continuation ta thls dcpariment's previous circular No.03 of

2018-19 issucd on dated 15.5:18.

t has been reporlcd that in some Assessmenl cases portalning to tie yer

2014-15, FORM 9 ias not been considered er has lhecn partly cansidered (Even

though fied be the denlar) and in sone other cases more tian one Assessment

ordér issued for the particular periot.

n this regord it ls clariíled tlhat in Assessnment coses pertaining to the year

2014-15, where FORM 9 has not been considered ar partly considered (Even

though filed by tlhe dealer) and more 1han one Assessmenls have becn imade,

the Assessing Autharities ere advisad to consicler all such cases, under Section

74B of tie VAT At, 2004 or under any otlherrelevant pravisions of tavw.

The Assessing Authorities are further aüvlsed ihat before exerciing the

powers under Sectian 748 of tis DVAT Act, 2G04, the provis:ons contzirzed in

Rule 36B and ln particular Rule 363(7) should be kept in mind wila considering

and declding Uhe Tejuest of the dealer, sudject to the satisíaction of the

Assessing Authorlly, who may li needed, also call for the documents as are

considered neceseary by hin/her.

The issue of Mukiple Assessment has alkcady been dealt wich in detail vide

Cireular No. 5 cf 2017-13 issued on dated 24.0S.17.

This issuas Avth the priar appreval of the commissioner, (TE&T)

(Rajbsh Goyal)

Addl. Commissioner (Pclley)

FNo. 3(767)/Palicy/vAT/2017/PL. Flel. 2R8-33 Dated:83-19

Copy forwarded for infinnotion ancd necessary actlon to:

63/
SHm)

RANC

Oept
od



All spl./Autll.loint Coumissicners. Deputment of Trade & Taxes, GNCT

f Delhi, Vyanar 1Bluuwan, 1.P Estatle New 1Delli- 110002

kll. Ccumissioner (l'olicyj. Department of Trade &: Thxos, GNCT of2
Dedhi, Vyapar Bhawan, 1.P Estute New Delhi- 1 10602

All Assistant Comnisaioners/AVATOs Icpartment of Trude& Toxes,.
GNCT of Delhi. Vynpar Dhnwan, I.P Estate New Delhi 110N2. Thróugt
Zone

PS to the Conunissioner. Depastment of Trnls & Taxes, CiNCT of Dcihi,
ynpar Bbamwan, I.P Estate New Delhi- 11 (:)2

. Presidlent. Sales 7hx Ear Associatian, 2d Floor. yapar Blhnwas, I.P. Estote,
New Delii-11000

Prograniner (EDP). Iepariment of Trecle rnd Taxes, GNCT of Dešhi.
wapar Bhawan. 1.P. Estate New Delhi-02 for ugalaaing tho ciruiarot the
wcbsite of tiheteparticnt

T. Gurd filc.

r (Alok Slarna)
Asst. Commissione{Paliey-iI)

RANG

DeptTradc



GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELH

DEPARTMENT OF TRADE AND TAXES

(POLICY BRANCH)

VYAPAR BHAWAN, .P.ESTATE, NEW DELHI-110 002

No.F.31636)/Policy/VAT/2016 63-b4 Doted: 13-26
CIRCULAR NO,36 2015-16

Sub. Framing of central assessments

All ASsessing Authorities were uclvised from framing any assessmerit u/s 9[2) o7

Central Soles Tax Acl, 1956 read with section 32 of Delhi Value Added Tax ACi, 2004

necessiiated for deficiency of central slalutory forms cis per instruclion contained in

circuor no. 5 of 2014-15 issued vide No. F.
3(444)/Policy/VAT/2014/231-237 dated 04

O8-2015, as fiing of hard copy of said forms has since been cdispensed wilh bY

prescribing return in Form 9 by suitably amending the Ceniral Sales Tax (Delhi) Rijles

2005, however assessing authorities were aiso advised to frame such assemenis if i

is required to process refund cases only.

2. Registered dealerS who have made inter-state sales ai concessional rates

against 'C' foms or made stock fransíers against "F° Forms or made penulimate sulee

made against H' forms are required lo file delals of such forms in u reconcilialion

retun (Form 9}. The dealers, who have not fled retum (Form 9) despite of the íacit

hai they were required to do so or ihe dealers who have filed the retuns' bui staed

deficlency of staiutory forms therein nd not paicl the due tax for the deficiency and

interest due fhereon, are requred fo be asesseci ior TOx duc io the governmen?

wilhin the given lime frame.

The delails of informalion furnished in Form 9 is available in dclobase of the

departmental server. System/EDP branch shal provide îhe information so received

and the amount of tax fo be levied for deficlency of the foms by comparing it with

information filed by the dealer in periodicalrelurns fled in Fom 1. A specimen of the

editable assessment order Wll also be made avaldole by systeim branch and

ASsessing Authorities are required to frame fhe orders occorclingly. If an assessmen:

has already been framed for any fax period, no fresh assessment order is required to

be framed for same tax period cagain. The original order may be re-assessed if so

needed provided no objection/appeal hos been fied agcirist the original order.

3.

In nocase, hard copy of Ihe statuiory foms for which infomation has been

fied in Form 9 or not may be accepted whille framing ihe dssessment. Aulhenlicily of

the forms forwhich information has been filed in Form can be verified from TINXSYS

slte if so required. For deficlency of 'H' forms for sale made to Delhi dealers and
reported in iocat Return Form DVAT-16, assessment may be framed under the local
DVAT Act. To begin wllh, the exerclse may be compleled for th
end of February, 2016. Thereafter, casos for next assessment years 2012-13 and 2013
14 respectively maybe taken up ofter ieceiving the delails fromIhesystenis brench.

year 2011-12 by ihe

RANG
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l.Alil. Jsnr Cmmiseomty, Departn:ent of Totio Tertx. GNC

Deli. Vy 1shwor, 1PEctaA2 Ae i«l;:- IloeO2

2.

elli. Tyir [thr*n.1. Fstate Nr Jelhi. I1D?

Al Asizta; Con:nisanner, aVATO« Detutie a Truse a
NC O? C:!h:. Vyap.u Dlm. I.P E*s2 Nea Tivll:- !JRAr2. T ugt

. PS tn he t'anissi:rAt Iesaronen; l:al: : laxes, tiNTT rDelhi.

Presidcnt. Ss an ar A-5neiat. 23 # tyan IBlrar:. 1.P. Extntc,

er Delii-I 108e

Prozranner ilkP). Depsaciesl al Tril: il luses. (iNCT«l Dihi.
nar Bharan. 1t. Esta: New Delhi-)2 re tnlantin; i« circuar * 1he

eozite ot live 1š:12ntucnt.

. Gu:rd ilc.

lo Strnu
A 1. Commissšoner'aley-lll

NCHANG

Dept
Trade



GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
DEPARTMENT OF TRADE AND TAXES

(SYSTEMS BRANCH)
VYAPAR BHAWAN, I,P.ESTATE, NEW DELHI-110 002

No. 298-92 Dated:1/s/1

CIRCULAR NO.S of 2015-16

Sub: Default Assessment under CST Act.

Attcntion is invited to all Assessing Authorities to this depatment Cireularno

of 2014-15 dated: 04/08/2014, whereby it was directed that, no Assessing Authoriticss
frame any central assessment related to Central declaration fonns and where no refund is
involved, as the same slhall be generated by the Systems & Operation Branch on thebasS Ol

the infomation furnished by the dealer in Form 9. However, Assessing Athoriics ar
allowed to frame the central assessment order of the dealer. only in such cases where t

required for processing the refund claims.

However. it has been observed that some Assessing Autlhorities are framing delaull

assessment under CST Act without ascertaining the filing of CST Fom 9 and issuing orcders

only after obtaining original Central Forms. Theretore all Assessing Authorities are hereby
dirccted that the defaultassessment under CST Act shall ony be carried out on the basis ol

cST Fom 9 and due verification of the details of the central foms declared therein.

This issues with the prior approval of the Conmissioner (VAT)

S
(Satnam Singh)

Aditional Commissioner (Systems),Value Added Tax
Dated:1 sNo: 29SG-92

Copy forwarded for information and necessary action to:

1. All Spi./Addl./Joint Commissioners, Department of Trade and Taxes, GNCT of Delhi,
Vyapar Bhawan I.P.Estate, New Delhi-02.
by. Director (Policy), Department of Trade and Taxes, GNCT of Delhi, Vyapar Bhawan,
I.P.Estate, New Delhi-02.

Programmer (EDP), Department of Trade and Taxes, GNCT of Delhi, Vyapar Bhawan,
I.P.Estate, New Delhi-02 for uploading the circular on the website of the department.

4. The President/General Secretary, Sales Tax Bar Assoclation (Regd.), vyapar Bhawan,
I.P.Estate, New Delhl.

5. All Assistant Commissloners/AVATOS Department of Trade and Taxes through their Zonal
Incharge, GNCT of Delhi, Vyapar Bhawan, I.P.Estate, New Delhl-02.

6. PS to the Commlssioner, VAT

Bhawan, I.P.Estate, New Delhl-02.
Department of Trade and Taxes, GNCT of Delhi Vyapar

SE
(Satnam Singh)

Additlonal Commissioner (Systems),Value Added Tax
366-0

AANG
/97



ORAS/SOHAS shall ollow the obieclion/appoul to be filed for the acsSIr1Cnorders iromed for deficiency of forms only afler ensuring that the informolionoiorms, received after framina assesunent orders vhelher allached vith neobjecion/appeal or produced during the proceecngs. hove been iga no.

This issues with the appioval Commissioner, Value Added JCO%.

(R.K.Mishra)

Spl.Commissloner (Policy)

No.F31636)/Policy/VAI/2016 M63-6q Dated: 18-2-1%

Copy forwarded for information and necesscry aclion to

All Spl./Addl./Joint Commissioners, Deportment of Tiode and laxes, GNCI of
Delhi, Vyapar Bhawan 1.P.Estate. New Delhi-02.
Joint Director (IT),. Deparlment of Trade and Taxes, GNCT of Dclhi, Vyupar
Bhawon, I.P.Estate, New Dclhi-02 for upioading the circular on the wobsite of
the department.

2.

Joint Commissioner (System) Depar Iment of Trada ond Toxes. GNCT of Delhi.
Vyapar Bhawan, I.P.Estale, New Delhl-02.
The Presiden!/General Secretary. Sales Tax Bar hssociation (Regd). Vyapar

3.

All Assistani Commissioners/AVATOs Department of Trade and Taxes, GNCI of
Delhi, Vyapar Bhawan. I.P.Estate., NewDelhi02 Ihrough Zonal Incharges.
PS 1o ihe Commissioner,VAT, Departmeni of Trade and Taxes. GNCT of Delhi
Vyapar Bhawan, I.P.Estaie, New Delhi-02.

1.

Bhawan, IP.Estate, New Delhi.
5.

Guard File.

(AnilKomar)
Assistant Commissloner (Policy)

OANG

Dept
of

Tra



DEPARTMET OF TRADE & TARES, GOVT, OF NCT OF DELHI

(POLICY ORANCH)

VYAPAR BHAWAN, 1.P. ESTATE, NEW DELNI

Datc: S 3-1qF.3 (767)/Pollcy/VAT/2017/Pt. File R R8"35

CIRCULAR NOOF 2013-2019

Subject Rezarclir Assessment orders under tie CSTACt, 19š6 for the year

2014-202S

ihis is iri continuation to this dcpariment's previous cirgular No.03 of

201S-19 issucd on dzRed 15.5.18.

ias been reporicd tivat in some Asses:ment ca5es pertaiiing to tne yenr

2014-15, ORM 9 has not been considered cr has scen partly consisered (Even

thowgh fiied be tihe dether) and in sonne othe: tases more than one AssesSnient

order issued for the particular period.

In this regard n is ciatificd tlhat in Asses$71ent c3ses pertaining to the year

3014-15, where FORKI 9 has not been considcred or pa:tly consideres (Even

though filed by tlhe dezlor) and more lhan one Assessments have been smade,

the Assessing Autharities are zdvised to consizler ail such cases, under Section

748 of the DVAT ACt, 203: ar under any c:ier relevatt provisions of tav.

The Asscssing Authuities arc furthor atvtsed ihat b:lorc exercising the

powers under Sectian 7*8 of tlh» DVAT ACt, 204, tihe provis.ons contzired in

Rule 368 and in porçicular Ruic SE3{7) should be kept in mind wiile tansidering

and decldne tha request of the iealer, sudjecl to the satisiaction of the

Assessing AUthorit. vho may if needed, also cal fer the dozunents as are

considered necessaty by ira/ier.

The issue ofMutiple AssessIrnenthas altrady iren denit v:ith in detai viãe

Circuiar No. G cf 2017-18 issuec on daled 2.0S.17.

This issues with tl:e pricr apprcval of the conmissioner, (TE2T}

(RajbshGoyal

Adtl. Commissioner (Pclicy)

Dated: 3-19F. No. 3(767/Policy/VAT/2017/PL. File? 12R8-33

Copy torwarced for infvimatlon asd nucessar; cction to:

Stn
NCHBRA

Dept
O



All spl/Adil.Joint Conmisionern. Degartr: of Trade & T»xes, (GNCT

I Delhi,V'yapar Bhasan,1.PEstate New 1)ell:i- i10092

Adl. Conissiornr (Peliey). Deprtmcnt of Trad: & Tates, GNCi of
Delhi. Vypar Eihava.1.P Estatce Nex Dellhi. 1i(K302

Al Asistan: Cormissioners'AVATOs, Departnent of Tmie & T:1cs,
GNCT ofDelhi,Vapar Bhawan. I.P Estare New Delhi. 11M2, T}oudiZone

PS to the Comnissiencz. Dep:rtmen: af Tral: Ixes, (GNCT ofDeii.apar Biwas. I.P Estate New Deli- 1i0x)2

.

Prcsident, Sales T.s 2ar Associaten. 2 fiocT. iynnz Bhawar. i.P. Estate.Ncw Nelhi-110K0

.

P'rogramner (EDP). Deparment of Tred: d Txcs, GNCT ef Delhi.pr Bhzwar, i.P. iistate New Delli-02 for upla:ding the circular oc theTcsitc of the ieprnm.cnt.

Guard ilc..

(Alok Siarr:a)
Ant. Cumn:sioner(r'olicy-li!)

2/50
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DEPARTIENT OF TRADE & TAXES, GOVT. OF NCT oF DELHI
(POLICY BRANCHH)

VYAPAR BHAWAN, I.P.ESTATE, NEW DELHI.

NoF.3 (767)/Policy/VAT/2017/Pt. File/ 46-57 Date: /5SI8
CIrCULAR NO. 3 oF 2018-19

Regarding Assessment orders under the CST Act, 1956 for

the year 2013-14
Subject:-

This is in continuation to this department's previous circuiar dated 17.04.l8
on the abore captioned subject. It has been reported that in some assessmant
cases pcrtaining to the year 2013-14, FORM 9 has not been considered or has

been partly considered and in some other cases more than one assesement
order for the particular period. In this regard it is clarificd that in asscssment
cases pertaining to the year 2013-14, where FORM 9 has not been considered
or partly considered and more than one assessments have been made, the
assessing authorities are advised to consider all such cases, under Scction

74B of the DVAT Act, 2004 or under any other relevant provisions ol law.

The Assessing authorities are further advised that before exercising the powers

under Section 74B of the DVAT Act, 2004, the provisions containcd in Rule

36B and in particular Rule 36B(7) should be kept in mind whiie considcring

and deciding the request of the dealer, subject to the satisfaction of the

Assessing Authority, who may, if neecded. also call for the documents as are

considered ncccssary by him.

The issue of Multiple Assessracnt, has also been dcalt with in cletail vidic

Circular dated 17.04.18 and 24.05.17.

This issues with the prior approval of the Commissioner, VAT.

(Kuldccp singh)
Joint Commissioner (Policy)

Dep
of

Tre



Date:/5-5/gNoF.3 (767)/Policy/VAT/2017/P.File 16-5/

Copy forwardecd lor intormation aned necessary action lo

1. All Spl./Addl./Joint Counmissioners, Department of Trade and Taxes, GNCT of

Delhi, Vyapar 1Bhawani.P.Estate, New Dellhi-02.

2. Joint Commissioner (Policy), Department of Trade and Taxes, (INCT of Dellhi,

Vyapar Bhawan, 1.P.Estale, New Dellhi-02.

3. Programmer (EDP). Department of Tracde and Taxes, GNCT of Delhi,

yaparbhawan, I.P.Estate, New Delhi-02 for plonding he cireular on tle
website of the department.. All Assistant Commissioners/AVATOs Departnent of Tracde and Tascs, GNCT of
Delhi, VyaparBhawan, 1.P.Estale, New Dellhi-02.

5. PS to the Commissioner, VAT Department of Trade ancl Tuxes, iNCT of Delhi
VyaparBhawan, 1.P.Estate, New Dclhi-02.

6. Guard File.

(Ncdtn ilegi)
Asstt. Commissioner (Policy)

RANC

t.o
TradeDep



LCPARTHENT OF TRADE TAXES, GOVT. OF NCT OF DELHI
(POLICY BRANCH)

VYAPAR BHAWAN, I.P.ESTATE, NEW DELHI.

NoF.3 (767)/Policy/VAT/2017/Pt. Filc/ 65-10 Date: 11-4-18

CIRCULAR NO.2OF 2018

Regarding Assessment orders under the CST Act,
1956 for the year 2013-14; representation of STBA

Subject:

reg.

The Salcs Tax Bar Association (STBA) has represented that in some
ases tere are inconsistencics relating to multiple assessments by
AA and Forn 9 ctc. pertaining to the year 2013-14.

The competcnt authority has cdicsirccd that wherever such cases are
brought to the knowledge of concerncd Assessing Authority, the

nccessary remedics /mcasures, relevant thcrcto, under Section 74B
of the DVAT Act, 2004 for review or rectilicalion, as the case may be
or undcr any other relevant provisions of law should be initiated
forth with.

The Assessing autlhorities are further advised that beforc cxercising
the povcrs under Scction 74B of the DVAT Act, 2004 for review/
rectilication, the provisions contained in Rule 36B and in particular
R:le 36B(7) should be kept in mind while considering and deciding
the request of the dealer.

The Asscssing authorities are also aclviscd to refer to Departmental
cii cular no. 6 of 2017-18 dated 24.05.2017 on this matter.

This issues with tlhe prior approval of the Commissioner, VAT.

(Kuldeep Sihgh)
Joint Commissioner (Policy)

Date:17-4-18NoF.3 (767)/Policy/VAT/2017/Pt.File 65-70

Copy forwarded for informationand neccssury action to:
RANC

Dentt

CY



1 All Spl./Addl./Joint Commissioners, Department of Trade and Taxes, GNCT of Delbi

yapar D!:awan I.P.Estate, New Delhi-02.

2. Joint Commissioner (Policy), Department of Trade and Taxes, GNCT of Delhi, Vyapar

Bhawan, I.P.Estate, New Delhi-02.

3. Programmer (EDP), Department of Trade and Taxes, GNCT of Delhi, VyaparBhawan,

I.P.Estate, New Delhi-02 for uploading the circular on the website of the

department.

4. All Assistant Commissioners/AVATOS Dopartment of Trade and Taxes, GNCT of Delhi,

Vyapar Bhawan, I.P.Estate, New Delhi-02.

S PS to the Commissioner, VAT Department of Trade and Taxes, GNCT of Delhi Vyapar

Bhawan,I.P,Estate, New Delhi-02.

6. Guard File.

(Neata Negi)
Asstt. Cormmissioner(Policy)

ANG
O
DepDe radeTrade

rt.



DEPARTMENT OF TRADE& TAXES
GOVT. OF NCT OF DELHI

(POLICY BRANCH)
VYAPAR BHAWAN, 1.P. ESTATE, NEW DELHI

No.F.3(147IPolicy/VAT/2017 R85-92 Date 45-17
CIRCULAR NO. 6 OF 2017-18

Subjoct:-Multiple Assessment Orders

t has been brought to the notice that in few cases multiple Assessment Orders

Overlapping the same tax period under the same Act have been issued on one

pratext or the other either under DVAT Act or CST Act.

The competent authority has desired that wherever such cases are brought to the

knowledge of concerned Assessing Authority and if the concerned dealer

approachos the Assessing Authority with details of such orders which are multiple

Assessment Orders of the
remedies/measures as prescribed under Section 74B of DVAT Act, 2004 read with

Rule 36B of DVAT Rule, 2005 relating to the review/rectification should be exercised

as per the provisions of law.

category mentioned above, then necessary

The Assessing Authorities are further advised that before exercising the powers

under Section 74B of DVAT Act for review/rectification, the provisions contained in

Rule 36B and in particular Rule 36B(7) should be kept in mind while considering and
deciding the request of the dealer.

The Assessing Authorities are further directed to ensure that hereinafter, whenever
any Assessment Order is issued, it should not result in issuing the multiple orders
overlapping the same tax period under the same Act i.e. DVAT Act or CST Act as
the case maybe.

This issues with the approval of the Commissioner, VAT.

(Ranjeet Singh)
Joint Commissioner, (Policy)

No F.3(767)/Policy/VAT/201 R85- Date 2-S-17
Copy forwarded for information and necessary action to:

1) AllSpl/Addl./Joint Commissioners, Department of Trade and Taxes, GNCT
of Delhi,Vyapar Bhawan, I.P.Estate, New Delhi-110002.

2) Joint Commissioner (Policy), Department of Trade and Taxes, GNCT of
Delhi, Vyapar Bhawan, L.P.Estate, New Delhi-110002. ANG

Page 1 of 2
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3) Joint Commissioner (Systems), Dapartment of Trade and Taxes, GNCT of
Delhi, Vyapar Bhawan, I.P.Estate, New Delhi-110002.

4) Programmer (EDP), Department of Trade and Taxes, GNCT of Delhi, Vyapar
Bhawan, I.P.Estate, New Delhi-110002 for uploading the circular on the
website of the department.

5) All Assistant Commissioners/AVATOs Department of Trade and Taxes,
GNCT of Delhi, Vyapar Bhawan, I.P.Estate, New Delhi-110002.

6) PS to the Commissioner, VAT Department of Trade and Taxes, GNCT of
Delhi Vyapar Bhawan, 1.P.Estate, New Delhi-110002.

7) President, Sales Tax Bar Association, GNCT of Delhi Vyapar Bhavan, P,
Estale, New Delhi-110002.

8) Guard File.

Anil Kümar
A.C. (Policy)

ANC

Deptt.
Trade
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